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3.~ Contcmi)t i"'etition 110. 
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Notes of t-he Registryi  W 	'13t 0 

08.01.'2007 	The applicant is presently senving as 
Ch.,,  app'l 	)A 

Junior Field Assistant in the Indian 

Council of Agricultural Research, ICAR" 

DL~ t ...... 	 ......... 	

Research Complex, for N.E.H. Region, 

Arunachal P~radesh Centre, f3asar. On 

contractual basis. The applicant joined the 

xpost on 13.12.2005 and by now 1~e has 

completed more than one year of ~etvice on 

	

6 	 ~the basis. The respondent No.3 issued an 
v 
"'advertisement dated 2.9.2006 (Am-iexure 

V
A/ 3) inviting applications for various posts 

4icludb-)g the posts of Training Assistant 

(T-3) in the disciplines of Agiicultural 

:Extension and. Farm Management. In 

~esponse to the advertisement dated 

2.9.2006, the applicant submitted separate 

applications for the post of Agricultural 

Contd/ - 

L,-- 



08,01.2007 
Extension/ Social science and M.36 i Farm,  

Managernent- .1 lainengl~ng Wol~ha 

Churachancipur and Birchindramanu. As 

per the genera~. instructions' the upper 

age limit on the last date of submission of 

iipplication L e.' SJO.2006 was 30 years 

(maximum) for ;the said po it and, it is also,, 

made clear that only inten-hew,will'be held 

for all the posts. at SLNo , . 11 ~ and 2. It was' 
-vf also provided. that the upp~el.* age Ibnit. vM1 

not be applicable for serving ICAR 

employees. ~ gri 	e 3 the applicant 

-s f 	ie is that the call letten o intem w were 

of Dec-ember,02006 tissued. in the last week 

is se 	-ded. to be held and the intei Aew se 

on 17.1.2007 but no c l6tter'has 'hem' 

issued to the applic t p 
, 
robably on 

a.ccount othis being over a ~ged. 

I have heard Mr. P Tiwwtlearned 

counsel. for the applicant. None appears 

p for. the res ondents. Aft. G.' Baishya, 

learned Sr. G.G.S.C. has submitted that 

the respondent-.% is to engage ICAR cou-nsel 

individuaRy and notice would., 

, - 

have to be 

given to the I Th counsol. for the 

applicant has t% ub ub 	:Iat'. 	applicant 

u. fii-- *dn is .,  serving inlhe.r Istitu 	-;,for last more 

than one year az Junior Field Assistant. 

'Me 
. 
applicant was 30;-, ~yLars 1 month 20 

clays old and: he has t6 be treated as a 

s~!iving ICAI~ empj(~y!~q ~nd he is entitled 

to be ghren the benefit of age relaxation 

meant,  for setv:ig ICAR nployees. 

Considenng the entif~~ facts and In  

circumsta-nees' Court 	, ects -that notice 

may be is-sued to tile respondents. To meet 

j diieci t the r ondents the ends of justice. 	esp 

to allow the ~applicant to parti *Cipate in the 

selebtilan and appear in. ~;e intem.ew 
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scheduled to be held on 1.7. 1_2007 or on 

t 
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~eywad 

any def~Tred. date foi- the posts he has 

applied. for and consider him. fo ~ the 

selection if he is othermse fouind fit. It is 

further directed that bis selection, if any 

sbaU be subject to the out coni.e of this 

OA. 

Copy of th;_~,  order shall be giiven -to 

the counsel for the applic,  ant. 

Post the inater on 7.2'.NV. 

7.2..1oO7 	Further time of three weeks is 

granted for filing of reply statem,  ent. 

Post the case on 2.3.2007. 

vice-ch an 

/bb/ 
20 # 07 o 	Written statement has been tiled 

to-day* Registry is directed to keep 16—  
i record lp~oiheiswis .e in orderjo  Four 

weeks time-is granted to the co'unsel 
for the applic ~ant to file rejoinder, 
Post the matter on 2 * 4 * 07* 

member 	 'Vice-chairman 
IM 

2*4.2007 	No rejo -Lnder filed. post on 

26.4.20076 in the meantime Applicant Is 

at, liberty to file rejoinder,.if any,,r 

t-N ~ C') I-  . 
475" 

no 

dz^-- A.PLI  114 

	 vice-chairiAan 

M 



O.A.No.2/~07-.. 

.26.4.2007 Present: Hon'b'le Shri G. Shanth-appa, L 

Judicial Member oN v)_ 	CM ~kkj;- 
Hon'ble . S-iri ~3.  Ray 

R 	t 	+ L 	 Administra' tiv ~p Member. 

M r, 	L. 	Tenzin, 	learned 
coun sel for ' the`applicl~nt and Ms R.S. 
C 1, ZIOU-1hury, learned counsel f o r 	he 
respondents are present. 

L~z 
g for sometime, After hearin ~ - 

thelearned counsel for the applicant 
has f iled a memo f ori w'thdrawal of. 

the O.A. No.,2 //2007 on the ground ,4at 

the relief ' of the applicant., is, 
infructuou.s. Accordingly the d.A. is 
dismissed as. infruct ~uou 's.* However, 
liberty is given to the applicant to 

approach this Tribunal,., if necessary. 

The memo filed the 
learned counsel for the, applicant is 
-placed on record. 

0-  

Member (A) 	 M e M'  b e r-  i 
nkm 
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IN THE CENTRAL ADbaNISTATIVE TRIBUNAL 

Guwahati Rench 

0. A. 	140. 	/2007 

Be~ween 

Sanjay Kumar Tripathi 

.......... .,....APPLICANT 
AND 

IndAian Council oll' Aaricu'Ltural Research & OIrs 

................ RrSPONDENT-) 

IN 	D 	E 	x 

Si.NO.  PARTICULARS 	PAGE NOS. 

 Application --------- 	1 4"' 
 verification ------------ 	10 
 Annexure A/l  ---- ------- 
 7knnexure A/2 ----------- 
 Annexure A/3 ----------- 
 

------------------------------------------------- 
Annexure A/4 ----- 

Filed b~~: 
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SYNOPSIS 
0. A. NO.  A-  /2007 

Sanjay Kumar Tripathi -VS- I.C.A.R. & Ors. 

The Applicant is presently serving as Junior Field 

Assistant in the Indian Council of Agricultural 

Research, ICAR Research Complex, for N.E.H. Region, 

Arunachal Pradesh Centre, Dasar,, on contractual basis. 

The ApplicdiiL joixied Lhe aforesaid pusL oa 13.12.2005 

and by now he has completed more than one year of 

service on the said basis. 

The Respondent -Nn.3 issued an advertisement dated 

2.9.2006 inviting applications for various posts 

including the posts of Training Assistant (T-3) in t.h.-- 

disciplines of Agricultural Extension and Farm 

ManageaienL. The upper age limiL un' Lhe ldsL daLe of 

submission of applicatiofi i.e. 5.10.2006 was 30 years. 

It was also provided that the upper aqe limit will not 

be applicable for servina ICAR employees. The 

Applicant's date of birth as per his matriculation 

certificate is 15.8.1976 and on 5.10.2006 he attained 

the age of 30 years one month and twenty days. 

In re6pon6e Lo Lhe adverLi6emenL daLed 2.9.2006, 

the Applicant submitted separate applications for the 

post ot Traininq Assistant (T-3) in the discipline ot 

Agricultural Extension and Farm Management. However, the:, 

Respondents did not issive any call letters to the 

Applicant on account of his being over aged. 

The call 'Letters for interview were issued in the 

lasL week of December, 2006 and Lhe inLerview is 
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scheduled to be held on 17.1.2007. The Applicant has the 

requisite qualifications for the posts in question. -Only 

on account of his crossing the age limit of 30 he has 

denied the opportunity of participating in the selection 

process. The selection is based purely on interview. 

Hence, the present writ Application for appropriate 

relief. 

Filed by: 

/Jaideep Purkayashthya. 
jai  Advocate 

0 
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O.A. No. 	/2007 

Sanjay Kumar Tripathi -VS- L.C.A.R.. & Ors. 

List of dates with brief facts 

13.8.2005: 	ICAR published an advertisement in the 

Arunachal Times inviting applications f or the unreserved 

posts of Skilled Field Assistant purely on contractual 

basis under ditterent projects. In the advertisement two 

categories of posts were mentioned viz. Junior Field 

A ssistant and Senior Field Assistant. 

Since the Applicant was eligible to apply 

for the post of Junior Field Assistant, he submitted his 

applicaLion. 

11.11.2005: 	The 	Joint 	Director r 	ICAR 	Research 

Complex, Arunachal Pradesh, Basar issued a letter 

offering appointment to the Applicant. for the post of 

Junior Field Assistant on contractual basis at ICAR 

Roscarch Complcx for N.E.H. Rcgion, Arunachal Pradcsh 

Centre, Basar. 

13.12.2005: 	Pursuant to the letter of appointment 

dated 11.11.200b, the Appiicant reported ±or duty to the 

Joint Director, ICAR, Arunachal Pradesh Centre, Basar. 

2.9.2006: 	Respondent No.3 issued advertisement No. 

RC(R)Y,VK/2006/2 inviting applications from Indian 

Citizens for various posts in Krishi Vigyan Kendras 

under Lhe ICAR which included Lhe posL of Training 
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Assistant (T-3) in the discipline of Agricultural 
Extension and Farm Management.. 

Sincc the Appl i can t-  has a rcqu-irod 
qualification for the aforesaid posts, he applied 
separately for Training Assistant in the disciplines of 

Agricultural Extension and Farm Management. 

The advertisement provided the maximum 
age limit of 30 years for the T-3 category posts as on 

the last date for receipt of applications i.e. 
5.10.2006. However no upper age limit was provided for 
serving ICAR employees. On 5.10.2006, the Applicant as 
per his matriculation certificate was 30 years 1 months 
20 days old. 

December, 2006: Call letters were issued for interview 
to be held on 17.1.2007 is pursuance of advertisement 
dated 2.9.2006. However Applicant twras not issued with 

any call letter and it was learnt that his candidature 

was rejected on ground of his being overaged. 

Filed b 

JaA~eep ' Purkayashthya. 
Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	 IQ 

O.A. No. 	of 2007 

BETWEEN 

Sanjay Kumar Tripathi r  

Junior Fieid Assistant r  

ICAR Research Complex for N.E.H. 

Region, Arunachal Pradesh Centre, 

Basar-791101. 

Applicant. 

- Versus 

The Union of  TndJ  a, 

through the Secretary, Ministry of ' Agriculture, 

Governmdnt of India, New Delhi-110001. 

1  ndian Council of Agricultural Research, 

Krishi Anushandhan Bhavan, Krishnan Marg, 

Pusa, New Delhi-110012. 

.3.  The Director General, 

Indian Council of Agricultural Research, 

Krishi Anushandhan Bhavan, Krishnan Marg, 

Pusa, New Delhi-110012. 

4. The Director, 

Indian Council of Agricultural Research, 

ICAR Research Complex for N.E.H. Region, 

Umroi Road, Umiam-793103, 

District: East Khasi Hills, Meghalaya. 

..RESPONDNNTS 
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DETAILS OF APPLICATION 

PARTICULAR OF THE ORDER AGAINST WHICH THE APPLICATION 

IS MADE 

The proscnt application is not dircctcd against any 

specific order but the same is against the deemed 

re.fu5ai- of Lhe Re.,3pondenLs Lu consider Lhe candidaLure 

of the applicant on merits for the post of Training 

Assistant in the disciplines o± Agricultural Extension 

and Farm Management in the Indian Council Of 

Agricultural Rpsparch. 

JURISDICITON OF THE TRIBUANL. 

The applicanL -IurLher declares L11dL Lhe subjecL 

matter of the instant application is well within the 

jurisdiction o-t the Hon'bie Tribunal. 

LIMITATION: 

The 	applicant 	furthcr 	dcclarcs 	that 	the 

application is within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. 

FACTS OF THE CASE: 

4.1 	That the Applicant is a citizen of India and 

he is presently working as a Junior Field Assistant at 

the Indian Council of Agricultural Research Complex for 

N.E.H. Region, Arunachal Pradesh Centre, Basar. The 

Respondent No. 1 is an authority under the deep and 

pervasive control of the Government of India and as such 

is a state within the meaning of Article 12 of the 

Constitution. 



4.2. 	That the Applicant is a Science graduate in 

Agri ru I tu rp 	(RS(-,., 	Agri ) . 	Thp 	Tndi an 	Counci 1 	of 

Agricultural Research (hereinafter referred to as ICAR) 

Published an advertisement dated 13.8.2005 in the 

Arunachal Times inviting applications for the unreserved 
posLs of Skilled Field Ast3iuLanL Lo be filled purely on 

contractual basis under different projects. In the 

advertisement two -  categories o± posts were mentioned 

viz. Junior Field Assistant and Senior Field Assistant. 

For 	thp 	posts 	of 	Junior 	FiPld 	'Assistant 	thp 

qualification was Bachelor of Science in Agriculture or 

horticulture or Forestry or any other allied subjects. 

Copy of Lhe AdverLitsemenL daLed 13.8.2005 

published in the Arunachal Times is annexed 

herewith and marked as,ANNEXURE-A/l. % 

4.3. . . That qinrp the Applirant was Pligiblp to apply 

for the post of Junior Field Assistant, he submitted his 

application and after the screening he was selected for 

the post of Junior Field Assistant on contractual basis 

at ICAR Research Complex for N.E.H. Region, Arunachal 

Pradesh Centre, Basar. The Joint Director, ICAR Research 

Complex, Arunachal Pradesh, Basar wrote a letter dated 

11.11.2005 making an offer of appointment and called 

upon the Applicant to report for duty within 15 days 

,from the date of , issue of the letter offering 

appointment. 

Copy of the letter offering appointment to the 

Applicant as Junior Field Assistant is annexed 

herewith and marked as ANNEXURE-A/2. 
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4.4 	That pursuant to the letter dated 11. 11. 200b, 

the Applicant reported for duty 'on 13.12.2005 to the 

Joint Director, TCAR, Arunachal Pradesh Centre, Rasar. 

Since then Applicant has been working in the aforesaid 

capacity and by now he has completed more than 1 year of 

service as Junior Field Assistant. 

4.5. 	That the Respondent No.3 issued advertisement 

No. RC(R)KVK/2006/2 dated 2.9.2006 invitinq applications 

from Indian Citizens"for various posts in Krishi Vigyan 

KPndras under -the TCAR whirh i n(-Iijdpd the post of 

Training Assistant (T-3) in the discipline of 

Agricultural Extension and Farm Management. Since the 

Applicant has a required qualification for the aforesaid 

po ~jL:3, lie applied :3eparaLely for Training A:jsisLajiL in 

the disciplines of Agricultural Extension and Farm 

Manaqement. 

I 

Copy of t h 	Advertisement i ssued by the 

Director, ICAR Research Complex, Umroi Road, 

Umiam, is annexed herewith and marked as 

ANNEXURE-A/3. 

4.6. 	That the advertisement dated 2.9.2006 provided 

the maximum age limit of 30 years for the T-3 category 

posts as on the last date for receipt of application. It 

is pertinent to mention that the last date for receipt 

of the applications was 5.10.2006. Therefore as on 

5.10.2006 one could not be of more than 30 years of age 

in order to be eligible for T-3 category posts. 

4. 7. 	That it is worthwhile to note that in the 

aforesaid advertisement under the headinq general 

instructions it was provided that no upper age limit 



IV 
1A 

R 

will be applicable ±or serving ICAR Employees. The date 

of birth of the Applicant in his matriculation 

certificate is 15.8.1976. Therefore on 5.10.2006, the 

Applicant was approximately 30 years I month 20 days 

old. 

4.8. 	ThaL since no upper age limiL was applicable 

for serving ICAR employees, therefore, the Applicant had 

reasons to believe that since he has been working as 

Junior Field Assistant at ICAR Research Complex for 

N. F. H. 	Rt-gi on, 	Arunachal 	Pradesh Centre, 	Basar on 

contractual basis, he would be getting the benefit of 

rclaxation with rcgard to upper agc limit. 

4.9. 	ThdL as sLaLed eac-lier, Lhe ApplicajiL applied 

separately for T-3 category posts under the disciplines 

ot Agricultural Extension and Farm Management. 

Photostat sample copy of one such application 

is annexed herewith and marked as ANNMCURE- 

A/4. 

4.10. 	That pursuant to the advertisement dated 

2.9.2006, the call letters were issued in the last week 

of December, 2006 and the interview is schedule to be 

held on 17.1.2007. The Applicant was not issued with any 

call letter even though he has a necessary qualification 

for the post of Training Assistant (T-3) in the 

disciplines of Agricultural Extension and Farm 

Management. 

4.11. 	That when the Applicant did not receive any 

call letter, he made an enquiry in the office of ICAR at 

Umiam and he was informed that since he was over aged, 
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therefore, his application was rejected and no call 

letter was issued to him. 

4.12. 	That the Applicant has not been treated fairly 

by the Respondents. Since he has been working in ICAR as 

Junior Field Assistant since last more than one year 

L I i er ef or e 	lie lia:j Lo. be LreaLed as a Serving ICAR 

Employee and as such, the Applicant.is  entitled to be 

qiven the benefit of aqe relaxation meant for servinq 

ICAR employees. 

4.13. 	That even otherwise, as the Applicant has been 

working since last more than one year in ICAR, the 

requirement of upper age limit of 30 years should not be 

made tsLricLly applicable in hits ca5e. Moreover, Lhe 

Applicant is exceeding the maximum upper age limit as on 

b.10.2006 only by one month Twenty days. Consequently, 

the application of the Applicant requires consideration 

of the Rpspondpnt and the candidaturp of the Applicant 

cannot be rejected only on the ground of his crossing 

the upper age limit of 30 years. 

4.14. 	That -the selection for T-3 category posts is 

based purely on interview. As stated earlier, the 

interview is scheduled to be held on -17.1.2007. Since 

the Applicant has not been issued a call letter, he has 

no other alternative but to approach the Hon'ble 

Tribunal for an appropriate direction. 

4.15. 	That on the ground of equi ty, the 

Applicant has a right of consideration for T-3 category 

posts of Agricultural Extension and Farm Management for 

which he has submitted separate applications. The 

,candidature of the Applicant for the aforesaid post must 

be considered on merit and he should be given the 
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opportunity o± appearing in the interview. The rejection 

of the Applicant's candidature by the official 
Respondents only on the ground of his exceeding the 

upper age limit of 30 years by one month twenty days as 

on 5.10.2006, has caused serious prejudice to the 
Applicant. 

4.16. 	That since the interview is.scheduled- to" ~ 

be held on 1'/.J._,200'1, there±ore o. th6- present case is a 

fit case wherein the Hon"ble Tribunal may be pleased to 

pass an interim order dirpcting the Respondents to allow 

the Applicant to appear in the interview scheduled to be 

held on 17.1.2007 for the T-3 category posts in the 

disciplines of Agricultural Extension and Farm 

ManagemenL. The ApplivanL ha:j made ouL a prima fauie 

case of illegality and arbitrariness on the part of the 

o±±iciai Respondents. The balance ot convenience is also 

in favour of the Applicant for such an interim order. 

The Applirant would also suffer irreparable loss and 

injury if the interim order sought for is not passed by 

this Hon'blo Tribunal. 

4.17. 	That the Applicant files this application 

bonafide for securing the ends of justice. 

5. GROUNDS FOR RELIEF WI ~H LEGAL PROVISION 

5.1., Because the deemed refu-s;al of the Respondents to 

consider the candidature of the applicant on ground of 

his being over aged JL3 in contravention of qeneral 

instructions contained in the advertisement. 

Instructions clearly provide that no upper age limit 

will be applicaj~le for serving iCAR employees. Applicant 

being a serving ICAR employee is entitled to be called 

for interview. 
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5.2. 	Because the applicant has been serving in ICAR on 

contractual basis sincp last more than 1 ypar and hp is 

overaged for the post of Training Assistant only by one 

month twenty days and as such, the applicant is entitled 

to be called for interview and his candidature for the 

afore ~3aid posL bhould be cujn~idered on meriL::;. 

	

5.3. 	Because the case ot the applicant should be 

consid~red liberally irrespective of his being overaged 

i n as much as, hp has bppn sprving in thp TCAR on 

contractual basis and he has a right to participate in a 

process of selection for getting the appointment in ICAR 

on regular basis. 

5.4 Because the deemed refusal of the Respondents to 

consider the candidature of the applicant on merits is 

in violation of Article 14 and 16 of the Constitution. 

6.DETAILS OF REMEDIES EXHAUSTED: 

That the applicant states that he has no other 
alternative efficacious 

. 
remedy except by way of approaching 

this Hon'ble Tribunal. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER 
TRIBUNAL:, 

The applicant further declares that he has not filed any 

application, writ Application or suit regarding the' matter 

in respect of which this application has been made before 

any Tribunal, authority or any other Bench of the Hon'ble 

Tribunal nor any such application, writ Application or 

suit is pending before any of them. 
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8. RELIF SOUGHT FOR: 

Direct the Respondents to relax the upper age 

I i mi t. f or thp Appl i cant f or thp posts of 

Training Assistant (T-3) in the disciplines 

of Agricultural Extensi,on and Farm Management 

in  terms of the advertisement dated 2.9.2006 

and Lo coa:sider hi.,3 ca:3e for appoinLmenL Lo 

the aforesaid posts on merits. 

(ii) 	Pass such other order(s) as 1,rour Lordships 

may deem fit and proper in the facts and 

cirrumstances of thp case. 

9. INTERIM ORDER PRAYED FOR: 

Pending Disposal of the application be 

.furLher pleai3ed Lo pa:s:3 an, inLerim order 

directing the official Respondents to allow 

the Applicant to participate in the selection 

and appear in the interview scheduled to be 

hpld on 17.1.2007 for thp posts of Training 

Assistant 	(T-3) 	in the disciplines of 

Agricultural Extension and Farm Management in 

terms of the advertisement dated 2. 9.2006. 

10. The application is filed through Advocate. 

11. PARTICULARS OF THE IPO 

M IPO No. 

Date 

Payable at : Guwahati. 

12. LIST OF ENCLOSURES 

As stated in the Index. 

Verification 
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V E R I F I C A T 1  0 N 

I, Sanjay Kumar Tripathi, S/o Manharan Tripathi, 

aged about 31 years, Serving as Junior Field Assistant, 

ICAR Research Complex for N.E.H. Region, Arunachal 

Pradesh Centre, Basar-791101, District: West Siang, do 

herebV solemnly a±firm and veri±V that the statements 

made in the accompanying application in paragraphs 4.1, 

4.4.,4.6, 4.7, 4.8, 4.10, to 4.14 are trup to my 

knowledge, those made in paragraphs 4.2, 4.3., 4.5 and 

4.9, being matters of records are true to my 

information derived therefrom and the grounds urged are 

as per legal advice. I have nuL suppressed any maLeridl 

fact. 

And I sign this verification on this the 6 L" day of 

January, 2.007 at Guwahati. 
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INDIAN COUNCIL OF AGRICULTURAL. RESEARCH 
ICAR RESEARCH COMPLEX FOR, N.E.A REGION 
ARVNACHAL PRADESH CENT -RE" BASAR ,- 79110i . 	1, 

Applications in plain paper are invited for the following unreserved posts of Skilled rield 
Assistants t 

 , o be fili~d purely on contractual  basis'under diff6rerit projects. 
S1. NanloofPosts 	No. 	Ernolumonts 	Es 

. 
 rontlal qualification 

.
No 	of  Posts 

Jr. Field Assistants 	4 	'Rs. 3500/- 	B.Sc,inA griculture or 
per month 	..Horticulture or Forestry 

-or any other allied subjects 
Sr. Field Assistants 	2 	Rs.'5000/-,' M.Sc. in Agril Entomology 

per month 	-or Plant Pathology orAgril 
Extension brother allied 
pul~jects. 

Terms-and Conditions: 

Age limits - between 18 to 40 years, 
Lost d,,)te of application: 30 days from the date of app ei arance of the advertisements in the columns Of newspopor. 
The Competent Authority reserves the right to fill or'not to tho post. His decision will 
b0final and binding In all aspects.. 	1 	1 
NoTA/0A will bo paid to the candidate In case ln ~lted for 1 'riterview. 
The appointment will be purely contractual .  basis andi the, incumbent shall not have, 
qny claim for his regular appointment. 
Application with complete Biodata pasted wit i h self. a 

. 
ttested passport size repent 

photograph of the candidates on appropriate and space enclosed with attested cop- 
ies 

' 
of certifi 

' 
cates/ mark s heets/ qualification should re ~ch on or before the due date in 

andenvelope to the following addre iss.,* 
R1 

9 

Joint Director, 
ICAR Research Complex for NEH Regi6n, 
A.P. Centre, Basar - 791 101, Arunachal 

t  

A4 

< - 

Sd/- 



INDIAN C'OUNCIL OFAGRICULTURAL RE'SEAll Cli'll 
WAR RESFARC111 CON11PLFIX FOR N.E.H. REG-10N 
AkLINACIIAL PRADES111 CLNTRE't BASAR - 791 101 

NO.ARMD/3 3  )/2005-06/ 	Dated Basar the I I O'November MOS 

/  To. 

Slli'i Sili'l.'11Y KLI111,11 - TI - il),ithi 
S/o malili'll -aliTripithi 
Vill — PI(raoll 
PJ). - l"HIC11111,11 - Tal 16(ol 
l.)iSt — MMI 

Pin-221 603 
M, P.) 

With reference tO Our Advertisement, The Arunachal Times," Saturday, August, 13, 

2005.on (lie basis of' sci-cciling you have been selected ror the po.-st.DC Jr.,-Ficld Assistant oil 

contractual b,asis Lit ICAR Rescarch C0rn-Plcx ror NE-1-1 Region, Al -UrlaChal Pradesh Centre, 

Basar. Ifthe post is ~Icceptable oil Lhe terms and conditions mentioned in thCadvertisement, 

YOU ShOUld rellort f0i -  duty to the Joint Director, ICAR, A.P. Centre, Bas'al. within 15 days from: 

the date Of iSSUC 01" this ordcr. 

(Dr I C Dc) 

TA ' P, /Zry Complex 
A P. Centre, Bosar 

~ T4 
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m 
ANNEXURE —A/ 

IC,AR-RESEARM,COA4PIRXFC)R NEHIRBGION 
LWOI ROAD, LA41AM-793103, MBGHAILAYA 

Adv. 1,-h.RCI-OK\W2(WY'2 
	

Dated Lbion the Ta  
Sq3taTher, 2006 

Apphemon nre invited frcsn Tndm Ctrm-; for the following pc*;tq in Kri-,Im 
VWan Kmdras undcr the Instwel- 

1. Tmining A,;-.Ri!;twt (T-14) R,;.45M Tb. 	of QLWificaicyn 
125-700(Y- 	in 	the 	folkming Vacancy Essential Desirable 
disciplines as per place of pos6V & 
resavations indicated -- 
& 	- 	

. 	- 	(1-31)  1  Bachdor D*= mi  
Agricub" ;;e-  AgricuhrW 	ExU=iori/Socml 2 

Science-Ri-Rhoi,(SI), Ranipul. 
Aninnal Science-Tura I Dachdor DWve in 

Vety Science 
Hmr. .3—Science-Wokha (9-1) and 2 Bwhelor Degre in Master Degm 

Itswul,  I  Ionr. Sc. in the relewt 
subject e.Agril.Engg/Soil 	& 	Water 1 Bachelor Degree in 

Conservation 	Ergiwwing-Ri-Dhoi~ Agrit RW 
(Sri) 
je-  Farm Martagaml-TanwrMoaig 4 Bachelor Degee in W101,  :JIM 	

Ctivachm*ur 	and Agrictilkire, 
DirchwWramnu (ODC) I Jorticuhre or Agro ,  

Forestry. 
11 (one is resented for PH-HearkVHqndicapped) 

Total 
2 Drivff-cum-Mechwic (14) Fs. 8 (i) 	Matriculeti Five 	years 
3200 -&S-49W- Two Each for fi-om 	Recogniz-W expenence 	m 
Tmm*kxig Cliwwlw*ur Chandel Board driviig ligIt or 
and Wokha.. Possession of a heavy vehic les 

Reservk*kww -- TameripjnM (C—Ge valid 	aw and abilky to 
for F-x-SawaTm) Churacharidpir approphatc Driving rcpair 	minor 
(One for OBC) license 	for faults 	in 

hemy/medium vehicL-9. 
vehicles. 

3. Jr. Stenographer curn Conputer 4 0, 	Hidw EKperience of 
Ope:TtAor. R.k4=)4MffW/- Secondwy 	from handlitig 

recognized Board cmputcr 
Churachm*ur Chandel and Wokha Possession of riminly in MS 

f  

One each 	or TOFIX11910118 (SI), 

(ST) CArfficate 	of OIFICCL 
Steno"hy 	and 
conputer 
Operation 

wivem,w,  41,F51-5-9161 

1. 	Age lirnit as on date of closing for T-3 & T4 grade posts bearing scale of pay of 
Rs.4500-125-700(Y- and Rs. 32004~549OD/- respectivety is 30 years (hudmiM) and for the 

(V 
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posts of Jr. StmogTher bearing scale of pay of'Rs.4000-100-6M- is 20 to 27 yews. 

ReImble for W-W00WIFA Swvicwm and ftsically heMicapped as per Rule 

Only interview will be held for all the posts at SI No. I and 2 

3. 	For the post of StaiVaphas stenography speed test as per prescribed syllabus will 

be held followed by interview 

4 	For the post of Driver cum Mechanic (N), practical skilled test will also be held. 

Screwed candidates shall be called for interview 

Institute will have the, rght to fix crtierm for screamV the applicatiom. 

1--b upper age lin* will be applicable for saving ICAR ernployem 

All posts carry usual albwances. Selected candidates will be under "IDEFESED 

CONTRABUrORY PENSION SCHEME' as per Central Governin-at Rules 

ni"is-nximlis uppkable in ICAR from firric to Lim Mm pmLs twe non 

9()Vmwrxxt 

Uhmployed SGSTIPH candidates called for ittaview6kill testlStawWap1w Test 

for screaiig will be paid 	traveling eVaises equivalant to semxl class 

raihvdy fare as per restriction applicable. 

Original certificates and naimheds should not be subirnitted akxg with the 

applications bit should be brou& at the tirm of intaview. Attested copies of 

catificatc rpgarding agc, oducatiorial qualificamns, oTaimccs and caste ctc. 

should, howcva-, be subrnittod along with the applications. 

A pass port size photogvphs should be affiKed on top of the applications. 

VAmn called for intervieWskilled test the candidates will have to appear before a 

Selection Corn~~ place and date(s) to be notified in due course, 

Application received late and inconplete form will mt be considered Isb 

correspondance will be atertamed iinth the candidate. TAIcre fulfilinnat of 

requirmumts as laid domm in the advertisana will not vest any r#t in the 

candidate for bebg called for interview Canvassing in aW form vAll disqualify the 

candidate for the post applied for. 

Prefamce will be given to the candidates beloriging 	hand ., to Physically 	icappod and 

FxSemcwmaWd-mefromNorthEastcmRqgion 

Afd*40~ TIv last. date for receipt. of the app fiettion is '.0 October, 2006. 

'0;~~-m A fppjyingfortwoornpreposts willhaveto %birrit applictitim scparat* 

for =h; AtR md have to qTemcnbe d-we envelope " Tplication f(w flx post of 

" addreRsed to the I'Ywectcw~ TCAR ReRearch C"Mkx for NFT-T 

Region, Uwoi Road, UTim-t-793103, Me&laya. 

16. State-wise location of the Krishi ViRyan Kmxhw andotherdetails arealso available 

in the instituteweb-ste wuw.icmvhcmcLm 	I 	1~ 

7 'N 
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e4Ar 

APPIICArIONFORMAI' 

1) Advertiserrient No. 2) Post applied for 3) 14mm m fidl (block letter) 4) 

Fathm4fusband's Nwm 5) Full Address (i) Address for correspondeme (vvith pin code) (H) 

Pernment. Address (%Wh pin code) 6) Nationality 7) Marital status (srqoe or nwried) 8) 

VAuther bekmging to SC/ST/OBCXx-SerAcammvPhysic* Handicapped (Aftestect copies 

of such certificate from the conpetent authority should be criclosed) 9) Date of Birth (m 

Cbristian Fxa as recorded in the Matriculation School leaving certificate,) 10) Age as on date 

of closing 11) Educational Qualifwatim (from MatriculatioM-ISLC omards in details vAth 

attested copies of reLmut cafficate and mirk,shed). 12) Fnpbyff x2t Fxcharige Regm T~b. 

& daW with uUcbtcd , v(py 13) D"L,  of Werimue 1,0 Ut ofdouunritnib atim-hed. 

Decimation 

I do hereby declare flit all statainU mide in theapplicafion we true ~ conplebe aid 

cmect to the best of rT kriowledge and belief In the event of mW ifonixtion being found 

falseor incorrect ny candidature/application rray be canceDW without any notica S ~~e 

of the candidatc (unsi&W application shall bc: ri4ectod). 

MamNo. RC (R)~M2006( 
	

Dated Urriam the 2r' 
Septayber 

Copy forwarded to:- 
1. Secretary, Agricukm Scientists Rwn&nxrt Board, KrisW Armandim Ehavari, 

Dr. K S. Kyishmm NIw& Pusq, New DdhI-1 1 0012 
2 Secretary, Indian Council of Agicultuml Research, Yxishi Ehavem New Delhi-

110001. 
3. Dy. Dii-ector GakTW (Agri Exhi), Krisbi AnusoxIlvan Plmvai ~ Dr. KS. Ki-slimi 

A4arg, NLMDelhi-11012 
4 Enploynnit Officer, L*trict FnpkWmt Ewheriges in all the districts concerned 

Where the K'vYs are locaW 

Sd/ Illegible "/05 
(SIL Barush) 
A.-,-;tL Adnvnistrmve Of Ficer (RC.) 



To 

ThO Direftor e  
XCAR Reaeareh Complex for MW Mgiont  
UMML ftan 

sub 3 	Application for the Mat at 
sic* 

W'tb- refere"S to YOUC AdVt.N*. RC(R')KVK/2006/2 dtd o  249006 that X Am to of-fdw 'r r4y CandldatuX* for the abovo MntiOnOd poet. The requiXed partiaAlOrs Alongwith this n-sce. 
00dry toot MOnY IU SUPP*Xt 09 MY CSMJ"tUM are being far" nich0d bOlOW,  f3;r Your kind perusal, 

1  0 Advert i0ament r.Q. 
29 POst eVP110d for 
3* Noo-Tic In gull (alock le4tte ,  ra) 4o Vathar O n/Huefta.hd"a n4me 
So Full addreso 

( ,L% Mdroso for 00r;m3pordance 
(with PIN (MDZ) 

1 9,(-' ~R S k V K 
Fwtvvt- 

1.3ANTM't RLUMAK TRIMTRt- 

CA P,  R~-SA-aj~ Co 	I 
0A_,j-yX'  P~ O.A&J$4_ 	

't 	1~ 

(JLJ,)  'P(3VAan3At *ddVOSS(WIth 
pla ~CODE) 

G * nationality 	 1 
7 * Marital atatua(Single/Married) 	I 
Be Whothor beliong,0 to S6/ST/0J3C/JPhy-

1010434 1  laxul i capped (Atto ated copiao  
Of cOrtificateo from the competent 
OfthOlritY aftould be ancloWd) 

v i I I - P &t~'vn'—o V'~ " P, 0 , F---dtA-k ew-t-  ' 
T.'j 	I-100- - U ,  fk 

~tj ayt>i r-A 
I '0 

90 Date Of nirth(In Chriatj&n ISra a&* g  
rocarded in M'QtriMj.6tjOn 8dMj'  
10aving Certificate) 

10 6A90 as on date oe closing lI oNdUeational qua  I jfjCatj*3S  
N o,--P- 

12, ftployrftat JcxchaAge 
fttewlth atteated Copies, 	140 

l3o vetalle of experiences  

149 List Of dDOAMnte attach" 

X do hereby declare that 411 &tgtemenig made  In the  
&PPlIcation sire t ** 00T"Vl*t* and *Orrect to tho ~ be lpt Of mv  ICA0610dge and bol.loug * In the evant of any iMorm&tj 	

-7 found false or incurrect o  my c*Qdj4atur* 	
_on 

i~4  V 
VAD061104/terminated-tithout any notice, /Application may be 

ML signature 09 the carldidato with 
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W7 TRIBUNAL 
iTI. 	 + 

IN THE MATTER OF: 	 tfl 
O.A. NO. 2/2007 	

4z; 
ILE 	- 

Shri Sanjay Kr. Tripathi 

....... Applicant 

NIVAM 

Union of India & Ors. 

IN THE 
GUWAHA 

Ilk 

Qz 

... Respondents. 

IN THE MATTER OF: 

A Written Statement filed on behalf of the 

Respondent Nos. 2, 3 and 4 in the aforesaid 

Original Application. 

WRITTEN STATEMENT 

1, Dr. Kamal Malla Bujarbaruah, son of Late Ananda Malla Bujarbaruah, aged 

about 54 years, presently serving as the Director, Indian Council of Agricultural Research 

(Regional Centre) for NEH Region,Umiam, Meghalaya, do hereby solemnly affirm and 

state as follows. 

I 	That, I have received a copy of the Origin Application filed by the Applicants 

and I have gone through the same and understood the contents thereof I am 

fully acquainted with the facts and circumstances of the case and I have been 

duly authorised by the Respondent Nos. 2 and 3 to swear this Written 

Statement on their behalf That save and except the statements, which have 

been specifically admitted herein below, the rest shalF'be 'oeemed to have been 

denied by the answering Respondents. 

2. 	That, with regard to the statements made in paragraph 1, 2, 3 and 4.1 of the 

Original Application, the answering Respondents ha ve no comments to offer. 

3. 	That, -with regard to the statements made in paragraph 4.2, the answering 

Respondent begs to state that it is a fact that an advertisement dated 

13.08.2005 was published in the Arunachal Times by the Indian Council of 

Agricultural Research, inviting applications for unreserved posts of Skilled 

Field Assistant to be filled purely on contractual basis under different Projects. 

0 
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W,  

6. 

7 

H1. 

20  

2 

That, with regard to the statements made in paragraph 4.3, the answering 0 

Respondents state that the Applicant was selected for the post of Junior Field 

Assistant on purely contractual basis at ICAR Research Complex for NEH 

Region, Arunachal Pradesh Centre, Basar. 

That, with regard to the statements made in paragraph 4.4.  of the Original 

Application, the Respondents have no comments to offer. 

That, with regard to the statements made in paragraph 4.5 of the Original 

Application, the answering Respondents would like to mention that as per the 

conditions laid down at para 13 of the aforesaid advertisement it was 

stipulated that "Mere fulfillment of requirements as laid down in the 

advertisement will not vest any right on the candidate for being called for 

interview". 

That, with regard to the statements made in paragraph 4.6 of the Original 

Application, the same being matter of record, the answering Respondents has 

no comments to offer. 

That, with regard to the statements made in paragraph 4.7 of the Original 

Application the answering Respondents beg to state that as stated in the 

advertisement, no upper age limit was applicable for ICAR employees who 

are -serving on regular basis. The same criteria however does not apply for 

those emplo~ees who are serving on contractual basis. 

That, with regard to the statements made in paragraph 4.8 of the Original 

Application, the answering Respondent states that since the applicant belongs 

to the General Category the age limit prescribed which would apply in his 

case would be 30 years. The Applicant has attained the age of 30 years as on 

15.08.2006, as per his own admission and has accordingly cross the upper age 

limit of 30 years as on 15.10.2006, to be eligible for consideration against the 

post mentioned in the advertisement. Hence his candidature stood 

automatically rejected on the ground of being "over age". The answering 

Respondents further states that the A pplicant in the paragraph 4.2 & 4.3 of the 

Original Application has himself admitted that he has been rendering his 

service in ICAR only on contractual basis as a Field Worker engaged against 

temporary Proiects/Schemes. In this connection, it is further pertinent to note 

that the services of the employees of ICAR are governed by the Technical 

Service Rules. Rule 8.4 of the Technical Service Rules of ICAR clearly lays 

down that: - 
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There will be no age limit for the employees council for direct 

recruitment to.posts in all the three categories." 

A copy of the relevant portion of the said 

Technical Service Rules of ICAR is annexed 

herewith and marked as ANNEXURIE-W 

Since the Applicant has never been appointed on regular basis in ICAR, he is 

therefore not entitled-to the benefits enjoyed by a regular employee in respect 

of age-relaxation for the purpose of applying for any regular vacancy under 

ICAR. Hence the claim of the Applicant is not only misplaced and mis-

conceived but is also de-hors the Rules. 

	

10, 	That, with regard to the statements made in the paragraph 4.9 of the Original 

Application, the Respondents have no comments to offer. 

That, with regard to the statements made in paragraph 4.10 of the Original 

Application, the answering Respondents humbly begs to state that as already 

mentioned at paragraph 9 hereinabove, the Applicant's candidature 

automatically stands rejected on the ground of being 'over age' which is a 

mandatory requirement, besides conditions to be fulfilled in respect of 

qualification and other requisites. Therefore, the Applicant was not issued 
be- 

with any call letters to appear before the Selection Committee which was,,held 

on 17.01.2007. However, it is pertinent to mention herein that as per the 

interim directions of this Hon'ble Court issued on 08.01.2007, the Applicant 
4" *A0 pas -t74 

was issued a call letteri.e. T-3 (Farm Management) as well as T-3 (Agril 

Extension) vide Memo Nos. RC (R) 15/2004 dated 15.01.2007 and RC (R) 

15/2004 dated 20.01.2007 and he was accordingly allowed to participate in 

the interview. However, such call letters has been issued only in compliance 

of this Hon'ble Tribunal's directions and accordingly does not vest any 

substantive right on the Applicant. 

Copies of the interview call letters dated 

15.01.2007 and 20.01.2007 issued to the 

Applicants in pursuance of this Hon'ble 

Tribunal's interim directions are annexed 

herewith and marked as  ANNEXURIE-W 

and 'C'  respectively. 

	

12. 	That, with regard to the statements made in paragraph 4. 11, the deponent has 

no comments to offer. 
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That, the answering Respondents denies the statements made in paragraph 

4.12 of the Original Application and the claim of the Applicant that he has not 

been treated fairly by the Respondents. As has ,  already been mentioned 

hereinabove in the foregoing paragraphs, the, Applicant has never been 

appointed on regular basis in ICAR, hence he is.not entitled to the benefits 

enjoyed by a regular employee in respect of age-relaxation for the purpose of 

applying for any regular vacancy under ICAR. Therefore, the claim of the 

Applicant has no merit. 

That, with regard to the statements made in paragraph 4.13, the answering 

Respondents states that whatever may be the margin of over-age there is no 

provision under any rule of the Technical Services of ICAR or for that matter 

Government- of India to consider a candidate once he has crossed the age-limit 

so prescribed. Once a candidate is found 'over-aged', he is over aged for all 

practical purpose unless he belongs to the exempted categories. Further, only 

considering the Applicant for such posts, despite his having crossed the age-

bar, would not only be discriminatory but would also gravely prejudice 

several other similarly placed candidates. Besides, such an action on the part 

of the authorities would lead to a floodgate of litigations. The deponent 

humbly reiterates before this Hon'ble Tribunal that no discrimination has been 

meted out to the Applicant in any way and infact only if his candidature is 

considered, the same would amount to a discrimination, for which the 

authorities would be answerable. 

That, the statements made in paragraphs 4.14 and 4.15 of the Original 

Application are categorically denied by the answering Respondents. It is 

further stated that although the selection is based on personal interview of the 

candidates, a preliminary screening of the candidates is made based on the 

criteria fixed by,  the Screening Committee and only the top 15 candidates 

against each vacancy who also fulfills all other eli ibility criteria including 91  
age-bar are called for the interview. Similarly, in the selection process the 

academic and professional excellence of the candidate, work-experience, 

contributions and publications in the field of Agriculture etc. are also equally 

weighed in the selection process. Similarly, mere issue of call letters to the 

candidates will not entitle them to claim for appointment against the post. The 

deponent further reiterates the statements made in %the paragraph 11 

hereinabove. 

The answering Respondents further beg to state that as already mentioned in 

the foregoing paragraphs the Applicant not having fulfilled the necessary pre-

requisites, is not eligible to be called for the interview. In this connection the 

Respondents further states that itmay be mentioned that the Applicant is not 
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`1V 	the lone contractual worker serving in ICAR to be found over-aged for issuing 

call letters. Several other candidates who are working on contractual basis, 

who had applied but were found to be 'over-age', have been rejected and on 

the same footing. As such, any deviation from the Technical Service Rules of 

ICAR at this point, to allow age relaxation to the Applicant will tantamount to 

discrimination to other serving contractual workers in the system warranting 

cancellation of appointments already made not only in the Institute but also 

elsewhere inthe system throughout the country. 

That, as has been stated, hereinabove, in compliance of the directives of this 

Hon'ble Tribunal dated 08.01.2007, the Respondents have already issued call 

letters to the Applicant allowing him to appear before. the Selection 

Committee for both the posts. 

That, the grounds so averred to in the Original Application are not legally 

tenable grounds. The Respondents have acted within the ambit of 

Constitutional powers and rules and have in no w ay violated the principles of 

Natural justice. In the conspectus of the facts narrated hereinabove, there 

remains no merit in this instant Original Application. As such, this Hon'ble 

Tribunal may be pleased to dismiss the same at the threshold. 
f 

VERIFICATION 

1, Dr. Kamal Malla Bujarbaruah, son of Late Ananda Malla Bujarbaruah, aged 

about 54 years, presently working as Director, I.C.A.R., Research Complex for N.E.H. 

Region, do hereby verify that the statements made in 

paragraphs 	1,&, 1 ~Pn?ft 	of 	ri 	ent 

	

q 	A W tten Statem 

are 	true 	to 	my 	knowledge 	and 	those. 	made 	in 	paragraphs 

.................. Are true to my information 

derived from records and rest are my humble submission before this Hon'ble Tribunal. I 

have not suppressed any material fact. I have been duly authorised to swear this Written 

Statement on behalf of the other Respondents. 

And 1 sign this Verification on this 	day of 

Dh*CW F,, N.E.H- RROM 
LC.& R Peseanh COMO" Urnt0i Road. UMiam*793103. 



ANNEXW~E-A 

Sr JU TECHNICAL 
~ ' 
RV 	OFTHE ICAR 

(Technical Ser%ice Rule~, 1975. as modiried on 3 Februar-%  20ti b, 

SFOpe and Nature of the Services  
L ;' All posts. ~the inc;umbents of hich are engaged in peTformin2 technical 

senices in support Of research and educafion, whether in laboratory, workshop or in fleld, ~ in areas like library, docume ntation  
publications and agricultural commu]"cat'on,  constitu 

- 
te the 

" 
Technical senices.  1-herc will be no common  

The Posts will be'b" : 	 ca(lre. Orne'on the siren  
Headquarters of the  CounciL as the  case"li of Lhe respective Institutes or the 

mav be., 

Date of Corning into Force of the Service Rules 2. 
The T-echnical Smice Rules came  

anomalies ariser, in the 	into force %*.e.f. 1 .10.19 75. 11ne implementation Of these Rules were identified an' d their solutions, as modifications to -the existing Technica 
I Sm-ice Rules, on 3 February 2000 with prosp=tive  effect. 	%'crc DOW led 

Categories and Grades of th e  Services  
71C 

Technical Services are grouped into ;hree Categories, co n.-is ting  of the  follow.'Ug grades with scales of pay as adopted by the 
recommendations made by IV and V Cen 	ICAR on the basis of the 

tral Pay cornpissi ons.  

Category 	Grade 
Ri-V scal- 

PT re 	Scales 	Revised Sca l es  
Category I T-1 	Rs 975-25-1,150-M-30-1,540 

T-2 	 (T-1) R-s 
3 - 
-W-85-4.9(x) Rs I 200-3&-1,360-ER-4a-2,W (T-2) Rs 4,000-1 - T-1-3 Ps I — 	 W-6,000 V"0-1 ,800-EB-50-2,300 (T- 1 -3) Rs 4, 	-7 

. Category 11 

	

	
Uoo 

T-I 1-3 Rs 1,40040.1 
T-4 	8WEB-50-2,300 (T-IJ-3) Rs 4,5()0_j2.5__7,() 
T 

 -5  
Rs  1 1640-6(~-2 ,600-F-13-75-2,900 (T-4) Rs 5,500-1 75-9,M) Rs  2,0W60-2_300-EB-75-3,200_ U-5) Rs 6,500-200-10,500 100-3,500 

Categ .:)TY 111 	T-6 	Rs2.200-75-2,800_E.j,,_j0 
T-7 	Rs 3.000-100-3 ,500_ 1 	

0-4.0O3,) (T-6) Rs 8.()0()- 2 75 -1 3.5 
T-8 	Rs 3,000-1 	

25-4,500 	(r-7) Ps 10,000-325-15.2DO 

	

W3,500-125-5,000 	(T-8) Rs 10,000-3 2  ~z- T-9 	Rs3,700-125-4 , 70()-150-5,000 - g- 
--------- 	 9)RsI2.000-375-16,500 

3.2 Appendix  I indicates the Pre-revised p,-,y sca l es  :r Catepories, I to  ITI . a.,~ recommended by the IV Central Pay Corrin i ' 	r PaYscales. as recomnjend ,~--d by tfic %, Cc 	1'ss.'On 	I.J. 19S6. and ti-,e 1 -cvise(l 

0 
llnl  Pay Corlin"jS51, 01:and eflwil- C (roill 1.1.1996. 

GradesofT-1-3 andT-U-3, being aleoveHappiop grades. have been riler  into One 	 ge(j grade i-t. T-3. Sirnilarly, T-7 and T-8, ovulapping Prades. llavc been merged  into T(*7-8) and the' Ir movement into  T-9 2Tzfj­k-, ~ t_ I-CCn SpeLlflcj ~ 

FA 

Certified to be 60M Copt 

Itakhee StreathM 
ADVOCATS 
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/S.4 	The maximum age limit  for  direct recruitment for different calegoi ie sill 

as follows: Technical Services -is 
I and 11 

35 vears 

	

r T. 	Grade T-6 (Rs 8,000-13.500) Catco v 	 45 vcars Grade T(7-8) ( Rs 10.000- 1 5,200)  
Grade T-9 (Rs 11000- 16.500) 	170 years 

tlC_AR letter \o.7(14). -79-Pe-r.1I1 dated 5 January 1980) 

fol, 	of be  C~Ouncil for direct recruitment 
Note: 1 0 11i&el-mili 

to Scheduled Caste and Scheduled 7ribc candidates 
Ilij 1'3~Mrela",2uon~ shall be allowed 	

c bv the Central ed from  time to tim as per the rules framed and instructions issu 
Government. 

determining the age ,  limit in each case will be 
the closing date 

0 iii)~,Tbe,;Mcial date for 

	

0" 	 idates. in India (other than Andaman and plications from cand 

	

;M,41Z 	for-receipt of ap 
.w.Nicobar Islands and Lakshadweep). 

_\o.12(l5)177-Cdn 11 dated 2 August 1984 (ICAR letter' 

-ell -the ARS Examination has b( 
\or I  e 	The upper age limit for in senice .candidaics in 

-er. there % ill be no re laxation years w.e.f. I January 199 4;, Howet. increased to 45 
-as further clarified that the word 

Or dilution  in tile examination standards. it 
v. 

- Ice emplovees of the ICAR and not con candidates' refers to inscr\ 	State Go%-cni- 
ploym-s belonging to State Agricultural LniYersitle 

S. ment Public Undenakin ga 

5) AR No.14(6) 94-F-stt TV dated I February 1995  
Ic 

The composition of the Selection Committee for direct recruitment to 
iii Appendix -ice Rulesv.-ill be as detailed 

M-posts covered undff the Technical Sen 

-Pct.IV dated 10 September 1987,  1. 
Revised --ide ICAR letter \o..I( : 2181 

'on ba- 

	

!r' 	 ons. on deputati 
appointing authority may appoint cligibIc  pers 

	

8.6'- The 	 t\, terms and conditions of deputation in the event of non-availabili of 
sis on usual 

tinent on technical posts ~ Such per 
suitable candidates otherwise for, the appoin 

nt basis tinder the ICA R s\ s- 
sons xAill not be eligible for absorption on permane 

tem. 
overriber 1992). Notif (ICAR. 	ication No-8-5 90-Estt IV dated 19 

Appointing Authority 
der - 

olifies for differeut. grades Vill be as un 9. ., The Appointing Auth 

Director-Gencral. ICAR 	Grades T-7 io ,r-9 

of Institutes 	ci ratics -r- i to T-6 of posts bonle (D Directors the streng-th of Ifficinstilules 
-6 of posts bonic on -4 to'f Grades T Secretary, ICAR 

the swength of ICAR hqrs 
Grades T- I to T-3 of posts borne On 
the strenmh of ICAR hqrs Deputy Z~ecrcta]`Y, 
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As per the revised grade structure, the entrants of Category I at 
T-I grade would continue to be regulated for assessment irom 
T- I to T-2 after five years of senice as is at present. However. 
from T-2 grade such personnel possessing the qualifications 
as prescribed herein further under this order for Categon— 11 
for direct recruitment, would be eligible for assessment 
promotion to T-3 grade after five years of service, while those 
not possessing such qualifications shall become eligible for 
assessment promotion to T-3 grade only after 10 years of ser%ice 
in the T-2 grade. The assessment promotions from T-3 to T-4 
and T-4 to T-5 shall continue to be regulated at fi\e ycars 
interval as at present 

(ii) The provisions relating to Category barrier for assessment 
promotions from T-5 grade ofCategory 11 to T-6 grade of Ca+.I I I 
has been revised as under : 

The technical personnel in T-5 grade ( Rs 6,500-10,500) 
and possessing the essential qualifications prescribed as 
hereinfurther under this order for Category III for direct 
recruitment, shall be eligible for assessment promot ion 
to T-6 (Rs 8,000-13,500) grade after completing five -~  ears 
of service in T-5 grade, while : 

The T-5 Technical personnel who do not possess the 
essential qualifications as for direct recruitment 
prescribed hereinftuther under this order for Cat. III shal I 
be eligible for assessment promotion to T-6 grade after 

-ded completing 10 years of service in T-5 grade prov'. 
such technical personnel are possessing the qualifications 
prescribed under this order for direct recruitment to 
Category 11 (T-3). However, such Technical personnel in 
T-5 grade who do not possess the qualifications 
prescribed under this order for direct recruitment to 
Category 11 (T-3) shall not be eligible for further 
assessment promotion to Category III of the Technical 
Services. 

(iii) Since a revised single pay scale of Rs 10,000- 15,2 00. bv way 
of replacement of their erst ,.Nhile pre-revised pay scales as per 
the Vth eentral Pay Commission, has been attached ~ o the 
existin technical krades; of T-7 and T-8. these gTades 9 	 g  
have been redesignated as uniform and single gade as T(7-8) 
in the given pay scale of Rs 10,000- 15.200. and the movement 
of technical peirsonnel existing in these grades has been 
approved to be regulated under the assessment system to the 

A, 



-to- 
ICAR 

1  '" L)[10M OP TEUFI.I~ ICAL SrRvj(- F-~ 

next higher grade of T-9 o r Technical  

ollow in  
Rs 12 0()0-16,500) in the f 	

service f 
9 manner. 	

Pay Scale Of 

Those technical Personnel who are working in 
T-7 grade 

 

(Rs  10,000- 15,200) 
and have not been assessed for T-8 grade would 

be eli ibleforassessrnentIOT-9(Rs]2.000- 16-500) 
e 

grade aft 
T-7 grade. 	

er completion of 7 years of service  in 

nose technical Personnel who have alread y  been plac in T-8 grade'(Rs 	 ed 10-000-15,200) Aill be asses T-9 (Rs 1) 	5 	sed for 
~000-16 00) after completion of 5 years of service in this grade of T-8. 

OV) The minimum essential qualifications for direct recru i t  0 	 fnetit__ f technical Personnel in Catego" 
1 , 1[ and III at the entry gerades thereto would be as per the f

0llowin z, model qualifications Irrespective of the functional group. 
Cate_eory  1, 

matriculate with at least one year Certificate from 102nized  institution in the relev - ant field; 
Category 11, bachelor's degree  in the relevalt field equivalent quadificat ions  from 

arecog 	
or 

Category Ill, 	
nized universlt,%., 

master's degree in the relevant field or 
equivalent qualifications from a recopized university. 
Based upon the above minimu — 

rn essential model qualifications Prescribed for different 
categories.  the specific qualifications coverin 

location- 	g the relev 

	

specific requirernen ,'s  of t1le 	ant fields. 
desirable speci ali - 	Posts as "ell as the 

zation wherever required in case ofposls  Of different f5unctional 90UPS Should be finalized in case of 
direct recruitment in consultation with the concerned 

subject-matter diVisions. 

The existin. — assessment S% ,stern based upon th e CCR radings and records  of performan  , 
ce o 	reflect 0 	ed in the as - sessment reports/prof 	f Personnel as 

rma as "'ell as the prescri bed benchmark for assessment promotions of -Good' for Cat. I and 11 and 'Very Go6d, for CALM respectivel., would conti n  the sake of uAiforrn it,, 	ue as suchL but fo r  Y it has been decided that the asscssment 
committees should determine the benchmark for therelevant 
period only in accordance with The instructions 

Of the Depart-mentof Pers'Orineland Training  for determination of benchmark as under selection method. issued from  ti me to time.  
n 

01 
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR .RESEARCH COMPLEX FOR N. E .11. REGION 

UMR01 ROAD,UMLAM(Meoalaya) 

NO.RC(R)15 /2004 	Dated Umiam the 15" January, 2007. 

MEMORANDUM 

Shri Sanjay Kumar Tripathi ~ S/0 Kapharan Tripathi~ is hereby informed that although 
he is found to be overaged for the Post of Training Assistant(T-3) Farm Managern 

I 
 ent as -pet 

the Institute advertisement issued vide No. RqR)KVK/2006/2 dt. 2.9.2006, this calling 
letter has been issued in compliance of the verdict of the Hon'ble CAT, Guwahati Bench 
vide its judgement dated 8.1.07 in the OA No. 2J07, 

Acr-ordirigly, Shri Tripathi is hereby requested to appear before the Selection 

Committee on the 19'h  January, 2007 at 1.00 p.m. in the committee room, office of the 
Joint Director, ICARResearch Complexfor AfEH Region, Nagaland Centre at Jharnapani. 

He should bring all the relevant certificates in ofiginal at the time of Interview. No 

TA/DA is being paid for appearing in the interview. 

S.R.Baruah 
Asstt. Administrafm Officer(RC) 

To 

Shri Sanjay Kumar Tripathi, 
S/o Kapharan Tripathi ~ 

P.O. Fatchpur Tal Rtoi ~ 

Dist Mau,- 221 603.(UP) 

Copy sent by fax to the Joint Director, ICAR Research Complex for NEH Region, 
Arunachal- Pradesh Centre, Basar for information and necessary action to inform the person 
concemed. 

,ertifJM4 J;1 b8 %fuG COPY 

sireuthia Chowdb"y 

ADVOCATR 
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INDIAN COUNCIL OF AGRICULTURAI ~

-  ICAR RESEARCH COMPLEX FOR N. 
UMROI ROAD.UMIAM(Meglialaya) 

NO.RC(R)15 /2004 	DatedCamp Jaharnapanithe20"' January,07. 

MEMORANDUM 

Shri Sanjay Kumar Tripath', S/o Kapharan Tripathi, is hereby informed that although 

he is found to. be overaged for the post of. Training Assistant(T-3) Agril. Extn./Social 

Science.,as per the Institute advertisement issued vide No. RC(R)KVK/2006/2 dt. 2.9.2006, k 

this calling letter has been issued in compliance of the verdict of the Hon'ble CAT, 
Guwahati Bench vide itsjudgenient dated 8.1.07 in the OA No. 2/07, 

Accordingly, Shri Tripathi is hereby requested to appear betbre the Selectioll 

Committee on the 251h 0 January, 2007 at 2.00 p.m. in the committee room, office o the 
Joint Director, ]CAR Research Complexfor -NEH Region, Nagaland Centre at Jharnq1)ani. 

He should bring all the relevant certificates in original at the time of Interview. No 

TA/DA is being paid for appearing in the intery iew. 

S.R.Baruah 

Asstt. Administrative Officer(RQ 

0 

Shri Sanjay Kumar Tripathi. 

S/o Kapharan Tripathi, 

P.O. Fatelipur Tal Rtoi. 
Dist. Mau,- 221 60").(UP) 

Copy sent by fax to the Joint Director ' -' ICAR Research Complex for NEH Region, 
Arunachal Pdesh Centre, Basar for illronuation and necessary action to inform the person 

I  con ed~ 

0\ 

'ry" 0 

r ' 	. 	
I 

Certified to be true Com 

F. - khee Sirauthla Chowdhaq 
ADVOCATS 


